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Mew Delhi, this the 1é&th day of Dctobesr, 2000

CENTRAL ADMINISTRATIVE TRIBUNAL
FRINCIFAL BENCH

0a 1481/98

Hon'ble Mr. Justice V.Rajagopala Reddy, VC
Hon'hle Sh. Bovindan 5. Tampi, Member (A)
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1a.

11.

Mres. Kamla Fudalkar
D/7o Bhri L.F.Sathe

Mirrs. Meena Gauwtam
W/o Late Shiri Shanker Gaubtam

Mre. Ranu Chalkraborty
W/o Shri Ramesh Chakraborty

Mirs. Shakuntala Ssthi
Wi Shri Jesvan Sethi

Mra. Veena Sadana
W/o Sheri Bulshan Sadana

Mrs. Chiwmory BGhosh
W/o Late Sheri Raj Eumar Ghosh

Ms Mesra Singh .
D/o Vijay Bahadur Singh Karki

Mr. Sitangahu Choudhary
/0 Lats ghiri M. R.Choudhry

Mr. Sikender Lal
5/0 Late Bhri Diwan Chand Saigal

Illivas Ehan )
S9/0 Late Sheri Abdulgani

Fran Sharma
8/0 Shri K. Bharma

D.D. Sharma
/0 Late Shri Sevalk Ram

DanPhanjonbam

S5/0 Late Shri Boura Chandra
i( Chintamani Singh

/0 Late Sheri J.C.8inghH
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16.

17,

21.
22

23,

Mr.'saChin‘Mukherjee
S/0 Late Shri M.N. Mukherjee

Mrs, Geetika'Chattérjee
W/0 shri p, Chatterjee

Mrs, Indréni Rathore
W/0 shri Dpaulat Singh Rathore

Daulat Singh Rathor
S/0 Mohan Singh Rathor

Arti Rdy‘choudhury ,
W/o shri D.x. Roy Choudhury

Tombino Devi

D/o Late Shri Mohima Singh
R.K. Premlata'Devi o
D/o Sbri_P,K.,Priogopal

Nungshi Tompy Devi _
D/o Late Shri Iboton Sing

Uma Ghogh
/o shri p, Ghogy

Sarla Negj
W/o shri p.s, Negi

Vimal Jyoti . '
D/o LateShri‘Atma Ram

ALL ¢/6 SOng & Drama Division, m/q I&B

Suchng Bh Yan- CGO Complex. New Delhi_j; 3 coe 1icant
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4.

Director o _

Song & Drama Division :
Ministgy of Information & BrOadcasting
Suchna Bhawan, C.G.o0, Complex =
New Delhi . 110 003

Deptt: of Personnel ¢ Training

New Dej hi

Ministry of Finance
New Dejhi ‘o Respondentg

(By Avocate : Sh; V.S;R.KriShna)



- ‘ORDER" {ORAL): —S
By Hon'ble Sh. Govindan S. Tampi, Member (Admn)

Meard +the counsel for applicants and

respondants.
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2. The only point which’ calls for
determination in  this application isl&;quest of the
applicants who are artists of the Song & Diama
Division of the Information &% Broadcasting Ministry
for  parity of pay with their counter parits invthe ALR
and Doordarshan. It is detailed in the 08 that the
functions and the responsibilities of the applicants
are similar to those of their counter parts in
Doordarshan énd AIR and, therefore, the applicants

being placed in a lower pay scale in comparison with

“those the counter parts in the Doordarshan and AIR was

unijustified has to be rectified. It is also pointed
out that their representation before the Fifth Central
Fay Commission had not baen properly considered. If
nothing elze/ﬁsaured Career Frogramme, contemplated by

the Fifth FPay Commission should be granted to them,

argues Sh. Jog Singh,l(: [AY/D C’aug;oé

2. Sh. Frishna, leaPned counsel for the
respondents  points out  that ¥he issug has  bsan
congsiderad by the S5th Fay Commission who have
spacifically Pécmmmended that the functions‘ of thea

Artists in YSong % Drama Division are different from
those of the corresponding staff in  the AIR and
Doordarshan  and, therefore, no case of parity in pay
was Justifi=d. Fay Commission having given their
findings, after examining the issue, nothing remained
to be dons in the case of the applicants,'urges Eha

Feishna.
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4. We have gi?én careful consideratioﬁ to the
matae., It is not the job of the Tribunal %o éxémine
the concept of the egqualy pay for eqgual work and pass
prders and this has bsen very clsarly laid down by the
Hon'ble Bupreme Court in P.V.Hariharan’'s case. In
fact it is  inm the domain of f$the professional and
sxpart bodies constituted for the purpose like the FPay
Commission. The Sth FPay Commission, which considersd
the repressntation of the applicants had indicated in
para 7Z.86 of the recommendations that "ths functional
sontext of the Staff Artists in the Song & Drama
Division and Doordarshan being diffsrant, we do not
find any Jjustification for parity bebtween the twof
The Fay Commission’'s having made its due
wecmmmendatiﬁn nothing remains to be done on the
aspect of parity. The applicants plea is that regard
has to fail. Howsver, the applicants would also be
covergd by the Assured Career Frogression Schéme
avolved by ths Sth Pay Commission on comple%ion of the
regquisite period.

S In the agove view of the matter, this 0A
iz disposed of with the directions to the respondesnts
for  thes grant of ACF fto the applicants in accordance

with the rules on the subject. No costs.

C. Tampi) (V.Rajagopala Reddy)
Me r (Admn) Vice-Chairman ()
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